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THE I.liMACHAL PRADESH BUS STANDS MANAGEMENT AND 
DEVELOPMENT AUTHORlTY ACT, 1999, 

(Act No. 18 of  1999)' 

(Received Lhc ossmt or die Guvcruor 011 1st November, 1995, and was 
~ ~ ~ t b l  isbcd in Hindi and English id RH.P.Extra., dated 3.9.1999, p.4 13 1-4152). 

An Act  to provide for theconstitution of an Authority for the management 
;~tld development af  Bus Stands and for the matters connected 
Illel-ewith. 

* 
BE it edacted by the hgslative Assembly of h a c h a l  Pradcsh in the 

FiCticlh Ycnr of the Republic of hdia as follows:- 

I I .  Short title, extent and commencement.- (1) This Act may be caI1ed 
ltie Himachal ~radesh Bus Stands Management and Development Authority Act, 
t 399. 

(2) I t  s h d  extcnd to the whole of the State of Himachd Pradesh. 

(3) It shall m e  into force on such dates as the State Goveminent may 
by notification in the Official Gazette, appoht. 

2. Definitions.- (1) In this Act unless the context otherwise requires,- 

I "bus stand" means a place constructed for parkin9,originatind 
termination of contracflstage carriages; 

(I]) "Government" means the Government of Himachal Pradosh; 

( c )  "transport vehicle1' rncans public service vebicle, an educational 
institution bus, privaie service vehicle or contract carriages; 

(rl) "apcrator" m c m  any pcrson whose name is entered in the permit 
in respcct of vansport vehicle as the holder thcreof and includes 
any pcrson for tbc time being in chargc of che vchicle, , 

(c) "prescribed" meam prescribed by rules fiamed under this Act; 

( 1 )  "Authority" means the bus stands Management and Development 
Aulhority ~onstituted under section 3; 

(g) "Cl~ainuai' means the Chairman of the Authority nominated by the 
Gotwntncnt under sub-scction (3) of secuon 3 of this Act; 

1 .  Passrll in i-lindi by h e  I-Iiniachal Pradcsh Vidhnn Sabb8. For Staiemenr of O b j ~ ~ t  
: I I I ~  R U : I S I ~ I I S  3ce R.tI.P. EwA., dated 18.8.1999,p. 3105 &3208. 





5. Term of of ice  and condition of service of mernbcrs.- ( I )  Subjcct to 
tIie provisions or section 6 ,  every membcr shall hold office for a pcriod of one 
year from he date on which hc assumes officc: I 

Provided that llle Government may- 

(a) terminate he'nominarion of any wholc-time n~en~ber, who is not 
the servant of Government after gving hrnl notice for pcriod of rloi 
lcss than three months or in lieu thcrwf on paymat of an m a t  
equal to his salary and allowances, if any, for pcriod of three 
months; 

(b) terminate the nomination of any part time member who is not . 
scrvant of the Government after giving him notice far such period 
as may be prescribed; and 

(c) terminate at any tiine the nomination of any member who is 
servanl of the Govement. 

(2) The othcr condtions of service of the member shall be sucIi as may 
be prescribcd, 

(3) Any member may resign from his office by giving notice in writing, 
for such period as may be prescribed, to t11c Govenment and, on such resignation 
bcing notified in tJle Official Gazette by the Govcmn~enl, such member shall bc 
deemed to have vacated Ilis ofice. 

(4) A casual vacancy cnuscd by thc resignation of member under 
nib-scction (3) or othehuist: may be filled by ficsh nonination atid the pcrson so 
nominated shalt b d d  office for the remaining period for whch thc n~cmber in 
whose place he is no~llinated would have held ofice. 

6, Vacation of office of member.-The Government shall rcmove a 
member, if he- 

(a) becomes subject to any of the d i s q ~ ~ c a t l o n  mentioned in scctio~l 
4: 

-Provided that no member s11aLI be removed on the gotlad that he has 
bacome subjcct to tbe disqualification mc~~tioned tll clause (e) of Ll~at section, 
u~lless he has been given reasonable opportunity of bcing heard in the mailer; or 

(b) rcitrses to act or bccoines inc~pnble of acting ; or 

(c) is, without obtaining leave of absencc fro~n the arrthor-ity, absent 
Irom tllrce consccutivemee~iugs of h e  authority; or 

(d) jn the opinion of tlic Government, has so abused his pusition as to 
render his continuance in oilicc dctriinental to the public interest: 

Provided that no meinbcr shall be r~movcd urlder this clause unIc~s be 
has bccn given reasonable opportunit). of being heard. 



7. Eligibility of member for re-nomination.- Any person ceasing to be 
member shall u~lless disqualified under section 4, bc clipiblc for re-nomination 
0s SUCIL 

8. Meetings.- (1) The Authority shall meet at such tiu~cs and places and 
, . .  . - - .  - -. - . . .  - . - - .  , . 

. I 
shall observe such n~lcs of procedure in rcgard [o thc transaction of business al  its 
~ucetings (including the quorum at meetings) as may be provided by regulations. 

(2) Thc Chairman, or, if for m y  reason, lic is unable to at(cnd any 
meeting, any other member cl~oscu by the nietnbers present at the rn~eting shall 
preside over the meeting. 

(3) All questions which came up before any meeting of thc Authority 
shall be decided by niajority of the votes of the members present and voting, and, 
in t l ~ e  event of equalily of votes, the Chnirnlnn , or in his absence, the pcrson 

- . . . 
, . . . presiding, stla11 havc and exercise second or casting vote. 

9. Appointment of officers and other employees of the Authority.- (1) 
For the purpose of enabling it efficiently to discllarge ils functiolls under this Act, 
the Authority shall , subject to the provisions of section 10 md to such rules as 

I may bc prescribed in this behalf, appoint (wliether on deputation or othenvise) 
sucll number of oficers and other employees as it may consider necessary: 

Provided tlmt the appointment of sudl category 01 officers as may be 
specified after consultation with the Chairman in such rules, shall be subject to the 
approval of the Govenullent. - 

! (2) Subject to the provisions of sectiotl 10, every officer or otI~cr 
I employees appointed by h e  Authority shall be subject to such conditions of 

service and sliall be enlitled to such remuneration as may be delcnnincd by 
rebd a ti O~E.  

I 
10. Transfer of assets and liabilities of the Govetnment to the 

Authority.- (1) As from such date as the Governlent may appoint by iotification 
in the Official Gazette inrdntion to any bus sland,- 

(a) all properties and otlier assets vested in the Govemmei~t for thc 
purposes of Bus Stand adn~inistzred by Himachal Road transport 
Corporation and othcr local authorities, immediately .before such 
date shall vest in the AutI~ority; 

(b) all debts, obligalions and liabilities iucurred, all coritracts cntered 
into and all mattcrs and things engaged to be done by, with, or for 
the Hi~nncl~al  Road transport corporation immedintdy before such 
date fwor UI co~ulectian with the purposes of tlle bus stand, sllall be 
dccn~cd to havc bcen incurred, cntcred into and cngagcd to bc done 
by, \viih, or for the Authority; 

(c) all non-rccumng expenditure, i~ic~rrred by the Government for or in 
conncclion with thc purposes of the bus stand upto such date and 



d d n r c d  to be capibl expenditwe by the Government shall , subjject 
to such terms and conditions as may be determined by the 
Government, bc trcntcd as the capitid provided by the Government 
to the Authority; 

(6) all SLUE of money duc to h a  Himachd'Road Tramport Corporation 
in relation lo the bus stands immediatcly before such datc shall be 
deemcd to be due to the Authorily; 

(e) all suits and othcr legal proceedings ins tiluted or which could LYG 
been instituted by or against the Hirnachal Road Transport 
Corporation immediatcly bcforc such date for any matter in relation 
to the bus stand may be conhued or instituted by or against the 
Auihorily; and 

(fl cvery e~nployee holding any ofice under the Aimacl~al Road 
Transport Corporation irmndiately before such date soIely or 
mailly for or in connection with such affairs of t l ~ e  bus stands as are 
relevant to the functions of the Autl~ority urkdct ~.Ilis ACL shall be 
beatcd as on deputation with the Authoriv but shall hold bis offm 
in the Autharity by the same tenurc md upon tht: same terms- and 
conditions of service in respect of remuneration, leave, provident 
fund, rehemerit or other h n d  benefits sls hc wmuld bavc lleld 
such office, if the .kutl~ori~y had not bcen constituted. and shall 
conl*ue Lo do so until the Hirnfichnl Road Transport Corporatiou 
either on its own moiion or at tIie request ofthc Autborily, recnHs 
such cmplayees to its service or until the Authority, with thc 
concurrence of the Hirnachal Road Transport Corporation duly 
absorbs, such employee in its regular service, wl~ichever is earlier; 

Provided t l~a r  during the period of deputation of any such employee with 
thc Autl~oriv, &c Authority shall pay to tlic b a c h a l  Road 'rranspart 
Corporation in respect of cvery sucl~ employcc, such contribution towards lave, 
salary, pension and gratuity as h e  Govenuncnt, may , by order, determine: 

Providcd further that any such wnpioycc, urho hos, hi rcspcct of tllc 
proposd of the Authority to absorb him in its regular service, intimate milhin such 
time as may be specified in h s  behaIf by the Authority hs intenlion of not 
becoming regular crilployce of tl~c Autho~ily, s11aIl not be absorbed by tlie 
Authority in its regular service. 

(2) If any dispute or doubt nrjses as to which of ihc p ~ o p d e s ,  rights m 
liabilities of the properties, rights or liabilities of the hvernmcnt or b n c h d  
Road Transport Corporation, as the case may be, have been transferred lo the 
Aur!~ority or as lo whcb of the employees servi~ig under the Hjmachal Road 
Transport Corporalion are to bc treated as or1 dcp~tation will1 the Autl~ority, under 
this section, sucIl dispute or doubt s11all be decided by the Governnleni in 



consultation wilh the Autl~oriv and the decision of the Govcmrncnt thereon shall 
be final. 

11. Compulsory acquisition of land for the Authority.- Any land 
rcquired by the Authority for discharging its Junctions undcr tlte Act shall be 
dccn~ed to bc needcd for public purpose and stah lamd may be acquired for [he 
Auihorily undcr the provisions of the Land Acquisition Act, 1894, or of any othcr 
correspondi~ig law for the time bcing in force. 

12. Contracts by the Authority.- Subject to the provisions OF section 13. 
the Authority s h d  compelent to entcr into and perform my contracts nccessnry 
for the discharge of its functions mldcr this Act. 

13. Mode of executing contracts on behaIf of the Authority.- (1) Evey 
conhact slldl, on bel~alfof the Authority, be made by the CbninHan or sucl~~olber 
n~crnber or such officer of the Authority as may be gcncrally or spccially 
e~llpowered in this bchdf by dlc Autliorily and such contracts or class of 
contracts, as niay be specified in 1I1c regulations shall be scaled with the coinmon 
scal of the Authority: 

Provided Uiat no contract excmding such value or mount as thc 
Government may , from ljme to h e ,  by ordcr, f x in this behalf dull be rilnde 
unless it has been previously approved by the Authority: 

Provided further h a t  no co~llract for die acquisition or salc of inmovable 
property or for tllc lcnse of any such property for tern exceeding tllir-y ycars atid 
rro other contracl esceedll~g such vnIuc or amouul as the Govenlrncnt may , from 
time to lime, by order, fix in this bel~alr shall be made unless it has been 
previously approved by h c  Govennncnt. 

(2) Subject to die provisions of sub-section (11, the form and manner in 
which any contract shall be made under this Acl shall be such as may bc 
prescribed by regulations. 

(3) No conbnct which is  not in accordance wirh tllc provjsions of this Act 
and the regulations shall be binding on the Authority. 

14. Functions of the Authority.-(1) Subject to i l ~ c  rules, if any , nude 
by thc Govemcnt  in this bcl~alf, it sl~all  bc ihc runclion of tile Aulliority to 
lnarlnge the Bus-Stands efficienily. 

(2) IL sl~all be tlie d111y of the Autl~orjty LO provide at tlie bus stands such 
scrvices at~d hcililics as are necessary or desirable for tllc crficicnt operalion of 
bus services thereat. 

(3) Witllout prcj~idice to the genernlily of tile provisions contained in 
sub-sections (1) mid(?), the Autllority may - 

(a) plan, deilclop, construct a ~ l d  maintain Bus-Stands; 

(b) construct residcniial buildings far its c~~~ployees; 



(c) establish and maintain hotels, restaurants and rest rooms at or near 
the bits stands; 

(d) establish cloak romns far storage of lug gas^, 

. .  - . , 
(e) itnansc for bank, postal, bath, toilet and telephone faciliiies for t l~e 

. - . - . - 
. . ,  . . . .  . . .  use of pnsscngers and other pcrsons at bus slands; 

(f) make appropriate arrangements for watch and ward of h e  bus 
s~ands; 

(g) regulate and control the plying of vehicles and the entry and exit of 
passengers at thc bus stands; 

(h) establish and manage bus stands; and 

(i) take HU slcps as may be necessary or convenient for, or may bc 
incidental to Ure cxercise of any power or the discharge of any 

' 

function conferred w imposed on it by this Act. 

(4) In thc discharge of its function under this section, the Authority shall 
have due regard to the development, of bus transport scrvices and to rile 
cficieocy, economy and safc.ly of such services. 

15. Powers of the Autllority t o  charge fee, rent etc.- The Auhorily 
may- 

i with the yrcviolls approval of the Govemncnt cl~argc fee or rent- 

(a) for Ule parhng of the buscsl tasis and other vehclcs or for the 
facilities offercd in Llfis rcgard ; . - 

(b) for thc amenities giren to thc passengers n i  bus stand; a~ld  

(c) for thc use and enjoyment by persons, of facilities and otlar 
services provided by the Authority at bus stand. 

(ii) with due regard to tbe instructions k a t  the Govermilent may , givc 
to rhc Authority, from timc to time, charge fee or rent from pcrsons 
wIlu are given by thc Authority ally facilily for carryin8 on any bade 
or busuless a t  bus shnd. 

16. Additional Cnpital and Grants tu the Authority by the 
Government.-The Govenm~ent may ,after due appropriation nude by Lcsisla~ure 
by law in this behall;- 

(a) providc any capital, over and above the capital provided under 
clause (c) or sub-section ( I )  of swtim 1 0, tliat may bc required by 
the Auhori~y for thc dischm~e of its Cunciions undcr tIus Act or tor 
any purpose connected U~erewitll on sucIl terms and conditiais as 
thc Governn~e~~t may determine; aad 



(b) pay to the Authority, on such lcrms und conditions as the 
Governmenl may dc tcrminc, by wliy of I o m ~  or grants such sums of 
moncy as that Govcnment may coilsider uecessary for the cficicllt 
discharge by the Authority of its fi~nctions undcr tlis Act. 

. . . . I 
. . 

. . . - . .  - . . - I  . 
. . .  

17. Funds of the Authority.- ( I )  The Authority shall have its own fimd 
j and all reccipk of thc Authority shall bc crediicd thereto and all payments of thc 

Authority shall be n~adc  thcreliom. 

(2) The Authority sIiall have power, subject to the provisions of this Act 
ro spcnd such sums as it tllinks fit to cover a11 administrative expenscs of h c  
Authority and on objccts or for purposm authorised by this Act n~id such sums 
sl~all be treated as expenditure out of the fund of die Authorify. 

(3) All money standing at the credil of the Authority which carinot 
inmediately bc appIied as providcd in sub-section (2) sl~all be deposited in the 
Stale Bank of India or in such Scheduled Bank or Bnnks and subject lo sudi 
conditions as may from h c  to lime bc specified by t l ~ c  Govenuncnt. 

Explanation: In this sub-section "Scheduled Bank" has tile samc meaning as 
assigned to it in clausc (c) of section 2 of the Reserve Bank of India Act, 1934. 

! t8. Submission of programme of activities and financial estimates.- . 
(1) The Autl~orily shall beforc Ihc cornrncncei~~ent of each financial year, prcpilrc 

! 
I slatcment of programme of iis activities during the fo&-coming financial ycar as 

wcli as fmaucial estimate in respect thereof. 

I (2) Thc statement prcparod under sub-section (1) shill1 , not Iess than three 
nlonths beforc the commencement of eacl~ fiilnnciil1 year, be subnutted for 

I 
approval to the Government. 

(3) Tlle statement and financial cstin~atcs of t l~c Authority may , with tile 
approva1 of the Governnlent be reviscd by the Authority. 

19. Investment of funds.- The Authorily may invest its funds in the 
securities of the Govcrnmcnl or in such other maruler as may be prcscribcd. 

20. Borrowing power of the Autt~ority. - ( I )  Thc Aulhorily may, 
the consent of the Govcnmcnt or in accordn~~cc wilh the lernls of any general or 
spccinl Authority give11 to it by the Government, borrow nloucy Croal any source 
by issuc of thc bonds, debentures or suc11 other iils~rumen~s as il may deein fit  for 
discharging dl or any of its fu~~ctions undcr itus Aci. 

(2) The Governme~it may guarantee in such manner as it thinks fit the 
repayment of thc principal and the payment of inlerest thereon with rcspcct Lo tbc 
loans borrowed by the Authority undcr sub-section (1). 

(3) Subjcd to such limits as thc Govemnient may, from time to bnc,  lay 
down, the Aull~orily may borrow temporarily by way of ovcr draft or otherr~isr: 
such mounts as it may require for discharging its functions undcr tllis Act. 



21. Accounts and audit.- ( I )  Thc Authority shall mainlain propcl 
accounts and other rclevant records and prepare an annud statement of accounts 
jncluding the profits and loss account itrd the balmce-sheet in such form as may 
bc prescribed by the Government in consultation with the Accountant Gencrnl of 
HimacliaI Pradesh. 

(2) The accounts of thc Audlorily shaU be audited annually by accountant 
General, Hirnachal Pradesti and any expendihue incuured by him in connection 
with such audit shall be payable by the Authority lo the Accountant General, 
Himachal Pradcsh. 

(3) The Accountant General of Himachd Pradesh and any person 
appointed by him in connection with the audit of the accounts of the Authority 
shalI have the same rights and privileges and authority in connectinn with s i ~ c l ~  
audit as Accountant General of Himachal Pradesh has in connection wilh the audit 
of Government accounts and, in padcular, shall have h e  right to demand t l ~ c  
production of books, accaunts, connected voudars, docu~llents and papers and 
inspect any of h e  officcs of h c  Authorily. 

(4) The accounts of the Authority as certified by the Accountant Gencral 
or any other person appointed by IJm in this bchaIf together with the nudit report 

I 
thereon shall be forwordcd annually to the Govemncnt and that Government shall 
cause the same to be laid before the Legislative Assembly. 

22. Submission of annual reports to Legislative Asscmb1y.- (1) The 
Autllori~y shall , as soon as ir~ny bc, aRcr  he cud of cach financial year, prepare 
and submit to the Government in such form as may be prescribed report giving an 
account of its activities during that fmaocial year and the report shall also give an 
account of the activitjcs which are Iikely to be mdertakcn by thc AutI~nrily during 
the next financia1 year. 

(2) The Government shdI cause such report to  be laid before the 
Legislative Assembly as soon as may be, after it is submitted. 

23. Delegation.- Tlic Authority, may , by general or special ordcr in 
writing, delegate lo tlie Cl~ainnari or any otl~er member or to any officer of the 
Authority, subjccl to  such condtions and Iinlitations, if my , as may be spcci fied 
in the order, such of its powrs and functions under this Acr, except thc powers 
under section 28 as i t  inay dcem necessary. 

24. Ofricers and employees of the Authority to  be public servants.- 
AU officcrs and employees of Lhe Autlloriiy shall, when octing or purporting lo ac l  
in pursuance of the provisions of this Act or of irny- n11e or rcgulnlio~~s madc 
thereunder, bc deemcd to be public sen.;l~lts wjtliin tl~c meaning of seclion 21 of 
Il~c Indim Pennl Codc. 

25. Protection of action taken under the Act.- No suit, prosecution or 
otl~cr legal proceeding sl~dl  lie against the Authuriry or any rnenlber or any oificer 



or other cmploycc of the Authority for any lhing which is done or intended to be 
donc in good faith under hs Act. 

26. Custody and disposal of lost property.- Subject to such icpl a 1' 1011s 
as the Authority may n~ake ul h s  behdf lhe Authority shall provide for sealring 

- . .  
- .  - 

. .  . UIC safe custody and restoration of any property which, while not in proper 
custody, is found on any premises belouging to Ille Authority or under its overall 
control or in any transport vehicles on any such premises. 

27. Power of the Government t o  make rules.- ( I )  The Government inay 
, by notification in the Official Gazetle, make rulcs far carrying out [he purposes 
of this Act. 

(2) In parttcula and without prejudice to the gcncrality of ille foregoing 
' 

powers, such nlles may provide for:- 

(a) the candition of service of the ~~icmbers undcr section 5 including 
die snlarjes, payable to thc me~nbcrs who arc requircd to rendcr 
whole timc scrvice and the fccs and allowat~ces payable to the 
rne~nbers who are required to render part time service; 

(b) the period of notice rcquired to terminate the nomination of any 
membcr, who is required to render pnrt time service and who is a01 
servant of the Government by niernber before he resigns hs officc, 
under that scclion; 

(c) the conditions and limitations subject to whic11 the Authorily may 
appoint off~ccrs and other employees undcr sub-scction (1) nf 
section 3; 

(d) the tenns and conditions subject to which the non-recurring 
e~~cnditurc'incurred by the Governrnenl for in connection with the 
purposes of any bus stand sldl  be treated as the ctrpital provided by 
thc Government to rhc Autl~oriiy under clause (c) of sub-section (1) 
of section 10; 

(e) thc manncr in which the A~~tiiority may invest its funds under . 
section 19 ; 

(9 the form in which thc Aud~oriiy shall prepare the annual statement 
of accounts including the profit aud loss account and die balruice 
shect under scction 21; and 

(2) any other matter which is to bc or ~ n n y  be prescribed. 

(3) Every rule made under this sectiou shall be laid as soon as nlay be 
after it is madc, before thc Legislative Asscn~bly, whilc it is in sossion for told 
pcriod of not less than Fourtcen days tvhicli may be co~nprjscd in one session or 
in two or more sacccssive sessions and iP, beforc the expiry of thc scssion il l  

which it is so hid or the scssion irnmcdiately following, the Assenlbly make any 
modification in the rule or decidcs that the rule should not bc made, thi: mle shall 



cllere aftcr have effect only in sucIi modified form or bc of no effcct, as the case 
may bc, so, howcvcr, that any such modification or annulment shall be ~ i ( h o u t  
prejudice to the validity of any llling previously done under that rule. 

. .  , 
28. Power of the Authority to  make regulations.- (1) The Authority 

, - . .  - . . . - .  
~ . .  . may makc regulations not inconsistent with this Act and Ihc rulcs made 

tl~creundcr to grovjdc for all matters for wluch provision is necessary or expedient 
for the purpose of giving eficct to the provisions of this Act. 

( 2 )  Without prejudice to Ihc generality of h e  foregoing power, such 
regulation may provide for- 

(a) the time and places of thc rnectings of lhc Authori~ and the 
procedure to be followed for thc transaction of business a1 suc11 
meetings under sub-section ( I )  of seclion 8; 

@) the conditions of service and the remuneration of officers and other 
employees appointed by the Authority; 

(c) the procedure for storage of goods in ally cloak room established by 
the Authority under clause (d) of sub-section (3) of section 14 and 
chnrging of fecs for such storagc of goods; 

(d) tllc custody and restomtion of lost property and ternls and conditions 
under which lost property may be restored to tllc person entitlcd 
thereto undcr scction 26; 

(e) h e  disposal of any lost property in cases where such properly is not 
restored under scction 26; 

(f) preventing obstruction ~vit ldn the bus stands for its nonnrtl 
functioning; 

(g) prohibiting the parking or waiting of any tra~~sport vehicle within 
the bus stands exccpl at placcs spccilicd by the Authority; 

(11) re~ulating or restricting advertising rvilhin the bus slilnds'; 

(i) prescn#iug order within the  bus starid and preventing damage to Ll~e 

property thercin; and 

Cj) t l ~ c  cfficierit and proper lnarrageillent 01 the bus stand. 

29. Penalty for fireacii of certain regutations.- Any regulalion rnhdc 
under any of the clauses (11 to (i) of sub-section (2) of section 28, may providc 
h a t  contravention hereof shnll bc p ~ i s h i ~ b l e  wilIi h e  w11ich may cstend to duec 
thousand rupees and in thc casc of conli~ltiii~g contrnvcntion with an addilional 
fine which nlny exteild Lo two liundrcd nlpees for cvery day during wllicl~ such 
conkwention cortlinues aftcr conviclion for Ihc first suclr contravention. 
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AUTHORITATIVE ENGLISH TEXT 
 

Act No.  12 of 2014 
 

THE  HIMACHAL  PRADESH  BUS  STANDS  MANAGEMENT  AND DEVELOPMENT  
AUTHORITY  (AMENDMENT)  ACT,  2014 

 
 (AS ASSENTED TO BY THE GOVERNOR ON 21ST MARCH, 2014) 

 
AN 

 
ACT 

 
 further to amend the Himachal Pradesh Bus Stands Management and Development 
Authority Act, 1999 (Act No. 18 of 1999). 
 
 BE it enacted by the Legislative Assembly of Himachal Pradesh in  the Sixty-fifth Year of the 
Republic of India as follows:— 
 
 1. Short title.—This Act may be called the Himachal Pradesh Bus Stands Management and 
Development Authority (Amendment) Act, 2014. 
 
 2. Amendment of Long title.—In Long title of the Himachal Pradesh Bus Stands 
Management and Development Authority Act, 1999 (hereinafter referred to as the “principal Act”), 
after the words “and development of”, the words “City Transport and” shall be inserted. 
  
 3. Amendment of section 1.—In section 1 of the principal Act, after the words “Himachal 
Pradesh”, the words “City Transport and” shall be inserted.       
 
 4. Amendment of section 2.—In section 2 of the principal Act, in sub-section (1), in clause 
(f), after the words “means the”, the words “Himachal Pradesh City Transport and” shall be 
inserted. 
 
 5. Amendment of section 3.—In section 3 of the principal Act, in sub-section (1), after the 
words “Himachal Pradesh”, the words “City Transport and” shall be inserted. 
 
 6. Amendment of section 14.—In section 14 of the principal Act,—  
 
 (a) in sub-section (1), after the words “Authority to manage the bus stands”, the words 

“and transport buses procured by it” shall be inserted. ; and 
 
 (b) in sub-section (3),— 
 
 (i) in clause (a), after the words and sign “Bus-Stands”, the words and sign “and 

regulate, operate and control the plying of buses procured by it” shall be 
inserted.; 

 
 (ii) in clause (i), after the words "by this Act", the words, signs and letters “either 

on its own or in joint venture or on Public Private Participation (PPP) basis” 
shall be inserted.;  and 

 
 (iii) after clause (i), the following new clause (j) shall be inserted, namely:— 
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  “(j) provide for establishment of quality focused multi-model public transport 
systems that are well integrated providing seamless travel across modes.”. 

 
 7. Amendment of section 28.—In section 28 of the principal Act, in sub-section (2), in 
clause (j), after the words “proper management of the bus stands”, the words “and regulation of 
transport buses procured by it” shall be inserted. 
 

___________ 
 

c vnkyr Jh lat; dqekj] dk;Zdkjh n.Mkf/kdkjh] Hkksjat] ftyk gehjiqj] fgekpy izns'k 
 

 Jherh ehuk dqekjh lqiq=h Jh eFkjk nkl] xkao o Mkd?kj eqaM[kj] rglhy Hkksjat] ftyk gehjiqj] 
fgekpy izns'k    

- -
 izkfFkZ;kA 

 
cuke  

 
vke turk 

 
fo"k;-&&nj[okLr tsj /kkjk 13 ¼3½ tUe ,oa e`R;q iathdj.k vf/kfu;e] 1969- 
 
 vfrfjDr jftLVªkj ¼tUe ,oa e`R;q½] gehjiqj ds dk;kZy; i= la[;k --------------] fnukad -------------------------- 
vuqlkj Jherh ehuk dqekjh lqiq=h Jh eFkjk nkl] xkao o Mkd?kj eqaM[kj] rglhy Hkksjat] ftyk gehjiqj] 
fgekpy izns'k dk vkosnu leLr fjdkWMZ o 'kiFk&i= lfgr bl dk;kZy; esa izkIr gqvk gS ftlesa mYys[k 
gS fd mldk tUe fnukad 5&1&1972 dks gqvk gS ijUrq mDr tUe frfFk 5&1&1972 xzke iapk;r eqaM[kj] 
rglhy Hkksjat] ftyk gehjiqj] fgekpy izns'k ds vfHkys[k esaa ntZ ugha djok ldh gSa rFkk vc mDr tUe 
frfFk 5&1&1972 dks lEcfU/kr iapk;r esa ntZ djokuk pkgrh gSaA 
 
 vr% bl jkti= b'rgkj }kjk vke turk dks lwfpr fd;k tkrk gS fd Jherh ehuk dqekjh lqiq=h 
Jh eFkjk nkl] xkao o Mkd?kj eqaM[kj] rglhy Hkksjat] ftyk gehjiqj] fgekpy izns'k ds vfHkys[k esa ntZ 
djus ckjs fdlh dks dksbZ mtj@,rjkt gks rks og fnukad 5&4&2014 dks izkr% 10-00 cts vlkyru ;k 
odkyru gkftj vnkyr vkdj is'k dj ldrk gSA gkftj u vkus dh lwjr esa ,drjQk dk;Zokgh vey 
esa ykbZZ tkdj vkxkeh dk;Zokgh dh tk,xhA mlds ckn dk mtj tsj lek;r u gksxkA 
 
  vkt fnukad 19&3&2014 dks esjs gLrk{kj o eksgj vnkyr ls tkjh gqvkA 
 
eksgjA      lat; dqekj] 

    dk;Zdkjh n.Mkf/kdkjh] 
    Hkksjat] ftyk gehjiqj] fgekpy izns'kA 

 

&&&&&&& 
 

In the Court of Dr. Chand Parkash Sharma, Marriage Officer-cum-Sub-Divisional 
Magistrate, Hamirpur, Himachal Pradesh 

 
In the matter of : 

 
 1. Shri Surender Kumar aged 38 years s/o Shri Rattan Chand, r/o V. P. O. Utpur, Tehsil 
Bamson (Tauni Devi), District Hamirpur (H. P.). 

 

 2. Smt. Kajal aged 27 years d/o Shri Ram Singh, r/o Village Jingan, P. O. Noradhar, 
Tehsil Rajgarh, District Sirmaur (H. P.)    . . Applicants. 




